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BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
EASTERIiI ZONE BENCH AT KOLI{ATA

MEMORANDUM OF APPLICATIOI$

(under section 18(1) read with section 14 and 15 of the National
Green Tribunal Act, 2010)

af 2O25|EZ

RY
IN THE MATTER OF:

Pintu Dutta
. ..... Applicant.

Versus-
State of West Bengal & Ors.

.....Respondent.

INDE>(

Fhotocapies *f the letters riated
27.OL.2A25 sent to the State
Respondent$, postal receipts and
article track reports as obtained
from the website of the India Posts
and screen shots of email are
collectively annexed herewith
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PAR?ICULARS ANI{EXURE PAGE

1 Synopsis
2 List of Dates
3 Original Application 1.-22
A
-f Photoccpy of the Aadhar Card of

the Applicant is annexed herewith.
"N' 11 /)4.)

5 Copy of the Satellite trmage
showing the existence of Sinharan
river is annexed herewith

{'B,, 24-25

6 Photocopy of the Deed executed
between Government of west
Bengatr anrl Asansol Durgapur
Development Authority is annexed
herewith

((1, 26-49

I Coloured cop_y of sCIme of the
photographs showing the ab*ve
averments are collectivclrr
annexed hererru.ith

,D, 50-56
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9 Copy of the Solemn Orders dated
02.41.2A25 and 24.O2.2025
passed by the Hon"ble National
Green Tribunal, Eastern Zane
Bench, Kolkata in O. A. No.
24O I 2024 ltrZ are collectively
annexed herewith
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10. Vakalatnama

-Kr"-'Advocate for the Applicant
High Court, Calcutta
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BEF'ORE THE HONBLE I{ATIONAL GREEN ?RIBUITAL
EASTERN ZONE BENCH AT KOII{ATA

IT{EMORANDUM OI. APPLICATION
{Under section 1B{U read with section 14 and 15 of the

Nati*nal Green Tribunal Act, 2010)

Original Application No" of 2O25|EZ

I}I THE MATTER OF:

27 .A i.2025

02.0 L.2*25

Pintu Dutta
...... Applicant.

-Versus-
State of West Bengal &Ors.

. ....Respondents.

List of Dates

The applicant harl informed the matter in
writing to the State Respondents vide letters

dated 27.O1.2A25 sent by speed post, as well

sent through email and all the letters have

been received.

Ttre Hon"ble Tribunal passed an order in an

identical rnatter that has been decided in O.A.

No. 2a0/ 2A24lez Ashis Kumar Versus State

of West Bengal & Ors, vide Solemn Order

dated 02.01.2025 has been pleased to admit

a matter which relates to pollution being

caused due to illegal constructions carried

out ancl encroached long stretch of passing

river Garui and have turned the river into a
narrow drain.
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BEFORE THE HONBLE NA?IOHAL GREEH TRIBUNAL
E,ASTER}II ZOT{E BENCH AI KOLITATA

METTIORAIIDU*I OT' APPLICATION
(Under section 1B{1} read with section 14 and 15 of the

National *reen Tiibunal Act, 2010)

Original Application No. af 2O25|EZ

ITI THE MATTER OF:
Pintu Dutta

...... Applicant.
-Versus-

State of West Bengal &Ors.
.....Respondents.

Synopsis

That this origind applieation is kreing fitred against iilegal filling up

of $inharan River in Plot Na. - 1*77 under Government Khatian No. -i,
RGR classified as Nala {tributary of $inharan River}, I\,{cuza

Mandalpur, J.L. No. - 37, Block Jamuria, District Faschim

Bardhaman. The same is done by the some industries treing impleaded

as private respol'Idents in the Industrial area of Jamuria who have

expanded their steel plant and moreover the management of the private

respondents have purchased various classilied land by a troundary with

a permanent concrete structure of brick wall and without any

permission from the authority, they have encroached and permanently

filled up as well as completely stopped the tributary of river Sinharan"

Unfortunately presentiy it can be founcl only in the Mouza Map of

Mandalpur but physicaliy it has no existence. The sam

observed through minute look into the Sat.ellite Map

tx. f,',t{
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The private respondents have encroached long stretch of the passing

Sinharan river all along for constructing their projects and have turned
the river into a narrow drain. No prior mandatory permissions including
environmental clearance has been obtained by the private respondents

before commencement of their expansion and daily activities. That it is
very unfortunate as to how a statutory body being Asansol Durgapur

Development Authority and Asansol Municipal Corporation have

allowed such industries to carry on its operations without obtaining
proper permissions and also ohstructed the free flow of the Sinharan

river by violating environmental norms and laws and by encroaching of

river. The applicant is invoking the principal of sustainable development

and precautionary principle as envisaged under section 2A of the

National Green Tribunal Act, 2010. The applicant also raises the issue

of non-irnplementation of various environmental laws more particularly

non - implementation the Environment (Protection Act) L986, the Air

{Protection and Control of Pollution) Act, 1981 for the protection and

improvement of human environment. Hence, this Application.
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BEFORE THE HONBTE NATIONAL GREEIV TRIBUNAL

EASTERIY ZONE BENCH AT KOLKATA

MEMORANDUM OF APPTICATION

{Under section 18(1) read with section 14 and 15 of the National Green

Tribunal Act, 2010)

Original Application No. of 2AZS|DZ

IN THE MATTER OF:

Pintu Dutta, S/o Sitaram Dutta,

residing at Mondaipur, Jamuria,

Paschim Bardhman, Pin: 713336.

E-mail: pintupkd7 l@gmail.com

...... Applieant

- Versus -

1. The Secretar;r, Ministry to the

Environment, Forest and Climate

Change, Government of India, Indira

.&

&
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Paryavaran Bhawan, Jorbagh Road.,

New Delhi - 110003.

Email: sec'r-moe(O,nic. in

2. State of West Bengal, service

through Chief Secretary,

Government of West Bengai having

office at Nabanna 325, Sarat

Chatterjee Road, Police Station

Shibpur, Howrah- 7 Il IO2.

E-mail : - cs-westbengai@nic. in

3. The Additional Chief Secretary,

Environment Department,

Government of West Bengal, "Prani

Sampad Bhawan", LB-II, Sector-lll,

Salt Lake Cit5r, Kolkata: 7OO106.

E-mail : - acsenwvbrf@gmail. com

*.
.*l*
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4. The Principal Secretary, Irrigation

and Waterw,ays l)epartment,

Government of West Bengal,

Jalasampad Bhawan, l"t Floor, DF'

Block, Sector 1 Bidhannagar

Kolkata- 700091,

Email : iwd-plseei,fi)gqlg$.com

5. The District Magistrate, office of

the District Magistrate & Collector,

Paschim Bardhaman, 1ut floor,

ADDA Administrative Building,

Asansol, Kanyapur, P.O-

Ramkrishna Mission, Asansol,

District- Paschim Bardhaman, Pin-

713305, West Bengal.

Ernail.

dmp aschimb ardham an@;gm ail. com

,.}
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6" The Additional District

Magistrate {Lancl Revenue} and

District Land & Land Reforms

Officer & Collector, Paschim

Barclhaman office of A.D. M.

D.L.&L.R.O 86 Collector, Paschirn

Bardharnan, Pin- 7 13305.

Bmail:

d lro p aschim b ardh am an@gm ail . c o m

7 . The Member Secretary, West

Bengal Pollution Control Board,

"Paribesh Bhawan", 10A, Biock- LA,

Sector- III, Salt Lake City, Koikata-

700 106.

Email:-

m s. r.r,bpcb -wb@b angla. gov. in

i''' ?t*r,f.
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B. The Municipal Commissioner,

The Asansol Municipal Corporation,

having office at Station Road,

Asansol 7 13301, Paschim

Bardhaman, West Bengal.

Email:

cornmi ssi0n er. amqCrem ail. com

9. Asansol Durgapur

Development Authority, through its

Chief Executive Officer having office

at l"t Adrninistrative Building, City

Centre, Durgapur, Pin: 7132L6

trmail: adda. dgpr@email. Qgm

10. The Member Secretary, State

Bnvironment impact Assessment

Authority, (SEIAA), "Prani Sampad

si{;

:,
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Birawan", LB-II, Sector-III, Salt Lake

City, Koikata: 7OO105.

E-mail : environrUentwb@,gmai1. com

1 1. M/* Super Smeiters Limited

through its Director, registered

Office at Premlata, 2nd Floor, 39,

Shakespeare Sarani, P.S.

Shakespeare Sarani, Kolkata

7OOO17, West Bengal and factory

address: Jamuria Industrial Estate,

Rajaramdanga, Aambagan, P.O.

Ikra, Pin code 7 13362, P. S.

Jamuria, District Paschim

Bardhaman, West Bengal.

Emaii:@

12. Mls Shivam Dhatu Udyog

Private Limited through its Director

situated at Jamuria Industrial

;*i ..

?
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Estate, Mouza- Ikrah & Mondalpur,

JL No- 37 & 38, P.O. , Ikra, pIN-

713362, P.S. - Jamuria, District -

Paschim Bardhaman, West Bengatr.

Email:

cs. shivamdhatu2 0 2 l@qmail. com

13. Mls Giridhan Metal Private

Limited through its Director,

situated at Jamuria Industrial

Estate, Vill. - ikra &Damodarpllr,

P.O. - Nandi, P.S. - Jamuria, Pin

code: - 713344, District * Paschim

Bardhaman, West Bengal.

Email : giridhanqretal@smail. colp

L4. Renovo Metal Private Limited

through its Director situated at J.L.

&,4
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No. 20, Vill. Damodarpur, Haripur

Jamuria Road, P.O..- Nandi,Pin

code: 713344, P.S. Jamuria,

District - Paschim Bardhaman, West

Bengal

Email

.....Respondents

To,

The Honble chairperson and His Companion Members of the

Hontle Tribunal.

The Humble application on behalf of

the applicant above named

MOST RESPECTFULTY $HEWETH:

l. That your Applicant is a law abiding and peace ioving citizen of

India and is residing at the address given in the cause title herein

*

tr ,..
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above and a person aggrieved and the present application is being

filed under section 14 of the National Green Tribunal Act, 2010.

2" The present application is being filed under section 14 ancl 15 read

with section 18 of the National Green Tribunal Act, 2014 the

Applicant being affected and interested in the environment and

ecologr. The Applicant is an environmentalist and urorking for

protection of the environment and ecologr in the Jamuria block

particularly and in the district of Paschim Bardhman and he has

brought matters related to environmental issues before the

authorities in the past.

3. That the applicant is seeking intervention of this Honble Tribunal

to direct the Respondents to take effective action to mitigate

impacts of the respondent numbers 11 to 14, being the private

respondents in illegally encroaching river Singharan and its

tributary and carrying on business without following €rry norms

and regulations. The applicant is invoking the principal of

sustainable development and precautionary principtre as

(6
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envisaged under section 20 of the National Green Tribunal Act,

2010. The applicant aiso raises the issue of non-implementation

of various environmental laws more particuiarly non

implementation the Environment {Protection Act} 1986, the Air

(Protection and Control of Pollution) Act 1981 for the protection

and improvement of human environment.

FACTS IN BRIEF:

1. That the applicant being a citizen of India and residing at the

address as stated in the cause title of the original application since

quite a long span of time alone.

Photocopy of the Aadhar Card of the Applicant is annexed

herewith and marked with the letter " A" .

2. T};.a.t the responclent being number 11, unit runniag in the name

and style M/s. Super Smelter Limited of Jamuria Industrial area

has expanded their steel plant and the management of the

respondent no. 11 has purchased and various ciassified land by a

boundary with a permanent concrete structure of brick wall and

without any permission from the authority, they have encroached

and permanently filled up as well as completely

'#t



1,1,

tributary of Sinharan River as plot No. * 16TT under Government
Khatian, RoR classified as - Nala {tritrutary of Sinharan River),

Mouza - Mondalpur, J.L. No. - 3?, Block * Jamuria, District
Paschim Bardhaman. Now, it can be found only in the Mouza Map

of lvlandalpur but physically it has no existence. The same carr

also be observed through the Satellite Map.

Copy of the Satellite Image showing the existence of Sinharan river
is annexed herewith and marked with the letter ,8,.

3. That it is pertinent to state that the unit of respondent number 1 1

is carrying on its operations without any statutory compliance ancl

have encroached Government vested various classified plots of
land including water bodies as Plot Nos. 16s1, L667, r.669, L6To,

167L, L675, L679, 1680, 1681, 1693, 1697, 1700, L7Ll, L712,

17Lg, L720, L724, 1736, 1737, L752, 1753, 1758, r75g & 1761

under Government Khatian, Mouza - Mandalpur, J.L. No. -32,

Block - Jamuria, District - Paschim Bardhaman.

Photocopy of the Deed executed between Government of west

Bengal and Asansol Durgapur Development Authority is annexed

herewith and marked with the letter 'C'

h.-
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4. That there is a huge quantum of water discharge in Jamuria and

Asansol region, so it is causing huge problems during the rainy
seasons and the villages of Akhalpuf, Damodarpllr, Ikra &
Jamuria, District - Paschim Bardhaman, are completely flooded

due to permanently stoppage of the natural drainage system.

5. That the unit of respondent number 11 namely Mls. Super

smelter Limited, Jamuria factory, which is currently in operation

and they have been diverting the natural course of the tributary
or channel or Nala of Singharan River.

6. That presently there is large drain water which is flowing through

the left side of the main gate of the unit of respondent number L 1

i.e M/s. Super Smelter Limited of Jamuria and it is actually

diverting the natural course of the tributary or channel or NaIa of

Singharan River.

Coloured copy of some of the photographs showing the above

averments are collectively annexed herewith and marked with the

letter'D'.

7. The unit of respondent number 11 has obtained an Amendment
in the existing EC (vide EC Identification no.
8C24A1005W85666885A dated L6.L2.2O24) by surrendering
project land of 4A.72 Ha of the 3rd parcel land and requested for

q
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further units on the 2nd parcel by dropping certain units and
adding some units & additional area for the expansion project is
14.99 Ha as the 4th parcel of 1and. That the applicant submits
that EIA Repott shorwrng the Location Map as der\oted on Page No.
140 which shows the Naia / Khal / Channel / Trihrutary of the
Singharan River Mouza - Mandalpur, J.L. No. - 37, Jamuria
Block of District Paschim Bardhaman as Plot No. --1677 (proposed
Plant) &, 2027 (existing Plant) under Government Khatian, which
was encroached by the unit of respondent number 11.

il
fii ! '
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8. That the management of the respondent numbers 11 to L4, by

setting up factories had created hindrance in the flow of

tributaries in the locality along with support of some strangers

and unknown peopie for their own advantage. The unit of the

ct 2E??
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respondent numbers 11 to L4, have knowingly damaged the
ecology in the area and caused pollution and water drainage

system.

9. That moreover the greenbelt which has been proposed to he

developed in €Ln area which is more than 1 km arr/ay (aerial

distance) whereas the villages are just adjacent ancl the fact

remains that such perrnission is allowed whereas it is provided

that the greenbelt may be developed in an area which is away from

the factory as well as villages. That Jamuria area is highly polluted

hence companies like the private respondents may not be

encouraged morefuily those which have not complied with the

conditions of the greenbelt.

10. That the villages namely Mondalpur and Akhalpur have

crammed between the expansion area and the main greenbelt

proposed zone.

11. That it is stated that the original area for the plant was

already established in 2008 then the reason for not developing the

green belt in the existing premises Lreing a pre-condition in the EC

remains unanswered.

L2. That the applicant had requested the State respondents to

kindly look into the matter so that the people in the area may live

peacefully and in a healthy and pollution free environment

,il,*&

d
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13. ?hat having nc other alternative the appiicant had infarmeqi

the matter in writing to the State Respondents vide letters dated

27 "a1"2025 sent by speed past and atl the letter* have been

received. The letters have also been sent through email dated

27.4L.2a25. But after lapse of a considerable span of time the

State Respondents have not taken any steps or any action so that
the applicant and the people in the locality may live in a healthy

environment free from air pollution.

Photocopies of the letters dated 27.o1.2025 sent to the state

Respondents, postal receipts and article track reports as obtained

from the website of the India Posts and screen shots of email are

collectively annexed herewith and marked with the letter "E".

L4. That it is very unfortunate that the respondent numbers B

and I being statutory bodies being Asansol Durgapur

Developm*nt Auth*rity and Asar:sol h{unicipal Corporation harre

allowed sucir industries to carrJi orr its operations rvithaut

okrtaining proper permis*ions and a1** ahstructed the free flow af

the Sinharan river by violating environmental norms and laws

and by encroaching of river.
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15. That it is also brought to the judicial notice of this Hon'ble

Tribunal, that an identical matter is pending before this Hon'ble

Tribunal being O. A. No. 24Al2O24lEZ (Ashis Kumar Versus

State of West Bengal & Ors) is still pending before this Hon'bie

Bench and the Bench is in seize of the matter and in that matter

a Committee has treen forrned and the issue relates to

encroaching of Garui River by the project proponent.

Copy of the Solemn Orders dated 02.0I.2025 and 24.A2.2025

passed by the Hon'ble National Green Tribunal, Eastern Zone

Bench, Koikata in O. A. No. 24O I 2024 IEZ are collectively annexed

herervith and marked with the letter "F".

16. That being highly aggrieved by and dissatisfied with the

aforesaid inaction and. I or non-action of the officiai respondents

despite having statutory duty to preserve the environment, your
applicant begs to move this application before this Honhle

National Green Tribunal on the following amongst other :-

GROUNDS

That the instant application is being filed on the following grounds

amongst other which the applicant may take up through his at

of hearing

f*" qr':i '-*;"E'i \-
o lfur
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B

A.

D

For That the instant application is being filed under section

L4 of the National Green Tribunal Act 2AlA raising

substantial questions relating to the environment where the

community at large is affected and is likely to be affected by

the adverse environmental consequences.

For That the environmental corrsequences related to a That

the State Respondents ought to have taken steps for

restraining the private respondents from causing hindrance

to the free flow of river Sinharan and its tributary and

without obtainiag proper statutory licenses.

For That the applicant has the Right to Life and Privacy'as

enshrined under Article 2t af the indian Constitution which

also envisages the Right to Dignified life in a pollution free

environment.

For That the applicant had informed the State authorities

but the State authorities are sitting tight over the matter.

q,&

C
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tr For That the records of the present case are lying within

jurisdiction of this Hon'ble Tribunal.

For That your Applicant states that he has no other

alternative efficacious remedy and remedy sought for herein

is speedy and efficacious if granted by this Honble Tribunal.

12. T};.at this application is made bonafide and for the interest of

justice.

LIMITATION

That the present appiication is being filed within the period of

limitation as given under section 14 of the National Green

Tribunal Act, 2010 and the cause of action is continuing titrl date.

PRAYER

In the light of the facts and circumstances stated above, it is most

respectfully prayed that this Honble Tribunal may be pleased to

pass the following orders: "dt "&

F
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i) Direct the Respondent authorities their rtrren, agent, servant

and associate, relating thereto to take immediate steps to

stop and prerrent the prirrate respondents from causing

hindrance to the free florn, of river Sinharan and its tributary

and rnithout obtaining proper statutory licenses;

ii) Direct the Respondent authorities to take immediate steps

to restrain the private respondent numbers 1l to \4, from

causing air and w'ater pollution in the area of jamuria;

iii) Direct the Respondent authorities to take imrneCiate

punitive action against the persons responsible for causing

hindrance to the free flow of river Sinharan and its tributarv

and w'ithout obtaining proper statutory iicenses

Direct the Respondent authorities to transmit and prod.uceiv)

the records of the case before the Hon'ble Tribunal so that

conscionable justice ma'r' be administered.

r*'

'*L
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v) To direct the private respondents being respondent numbers

11 to 14, to pay litigation costs to the applicant.

vi) Pass any other order as the Hcn'ble Tribunal may deem fit

and proper in facts and circumstances of the case"

P;'r,L" y,Afu<,
Applicant

Place : Kolkata

Date t 28lO2l2AZS

R

L.i r
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VERIrICATION

I, Pintu Dutta, the above named deponent do hereby verify on this

28tt day of Februaty,2A25, that the facts stated herein above are

true and correct to my information and no part of its are false and

nothing material has been concealed therefrom.

Verified at Kolkata on the 28th day of February, 2025.

(;rvt" DilHe,
Identified by me Deponent

Advocate

.A
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AFFIDAVIT

I, Pintu Dutta, S/o Sitaram Dutta, aged about 32 years, by faith-

Hindu, by occupation- Service. and residing at Mondalpur,

Jamuria, Paschim Bardhman, Pin: 713336, do hereby soiemnly

affirm and state as follows :-

1. That I am the applicant in the Original Application and

well conversant with the fact and circumstances of the case

and I am cornpetent to sign and swear this affidavit.

2. That I have read and understood the contents of the

accompanying application and say that the facts stated above

are true and correct as per my personal knowledge and legal

advice received by me are true to the best of my knowledge

and belief.

3. That the annexures annexed with the Application are

true copies of their respective originals.

Prepared in my office

-kG*;t^^---.-A--- 
&,* iliCK D,ttf,

Advocate psr6Nrrur
E^t..rr:. PA 16 t1L16

Solemnly Affirm
Declared befofe

13e cPc (c)

ed and
me

N

$urnirra

?s rEE202b

R

Netary,G*',fi. sf W.B.
Re#. Ne. 865 d eefrz

C*y Ctuil Crutt. Cel*utta

*

t. .rl:

l
f

,
:. I
=4 '+

"H



'dnn gp Ctre - -A

2s
ffi'
lA&'186,

JiT.!IU UIJT']A
r{r.t-< . Dre: .7/ 1.) | 1.19 :

r+-d ,tair

6895 5824 21gB

dIqTa-F{&l<d EIal3. gqFrciF'

iirrt* D^il^'

.r*L'
.'a}.A+.
-sYqtr{

E+rin
rEq?, €ryl:l rs'.

sq-x qlr ,1 !3i6

Address:
l,lS,.SAtPlJR. Janwia il.
8rddhry.
$rsA@gal *3336

5824 2198

wtr

e*J

cTTrfr qTF]"
ao'iEiii;iEi.ir cF iii;iiA

-"i!r
1



--A \A^\.(r(u^rur &
L\ANNEXURE 1 : The Additional Land as stated above is in fact only

approximately 12 acres (5 Hectares) instead of 37 acres (14.99 hectares) and
this land is 2 km. away from the proposed expansion project of the Company.

e d tutg6 e Sp* lDpdtre
kEhdtu 6ft.d' Gol6.sE 6 h @d

M: 1,311.97 B
&s: 11.{ l.E

ANNEXURE - 2: Distance between Project site Iand at Mondalpur Mouza and
another Land at Banani Mouza about 2 km. And Railway line, Main Road from
Ranigani to Jamuria and Mandalpur Village and Adibasi Para between this two
lands.
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ANNEXURE - 3 : Site for expansion is surrounded by Mondalpur Village & far
away green area

ANNEXURE - 4: A way to tributary/channel/Nala of Singharan River

SI(ETCH MAP SHOWINGMOU
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It flows beside the Burning Ghat of the lkra Village
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ANNEXURE _ D

The following Google GPS Pictures shows the Nala / Khal I Channel I Tributary

of the Singharan River Mouza - Mandalpur, Plot No. - L677 &.2027 under

Government Khatian, which was encroached by the Super Smelters Ltd.
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To
The Hon'ble It/inister, the Environment, Forest and Climate Change,
The Government of lndia,
lndira Paryavaran Bhawan,
Jorbagh Road, New Delhi * 110003.
Email:

$*"
zz/t/er
6
bP

61

Subject: Written Obiections aqainst the NOTICE (dated 24.01.2025) of the
Public Hearinq in the Environmental aspects of the Proiect or activitv
read with Gross Destruction of the Environment Stabilitv and
Misleadinq the Government Authoritv bv the M/s. Super Smelters
Limited. Jamuria.

Respected Sir,
We, the following signatories of villages Mandalpur, Akhalpur,

Damodarpur, Jamuria & lkrah of Jamuria Block, District - Paschim Bardhaman, have
seen the NOTICE of the West Bengal Pollution Control Board from Bengali daily
newspaper publication Aajkaal Kolkata, Friday, 24 January 2025 & English daily
newspaper publication Millennium Post Kolkata, Friday, 24 January 2425 and it has
come to our knowledge that the Public Hearing for the proposed expansion of 0.85
MTPA lntegrated Steel Plant-DRl plant (0.672 to 1.395 MTPA), Pellet Plant (1.2 to
1.8 I\ITPA) lF (0.712bA.87733 MTPA) with EAF; SAF (0.0908 to 0.148 MTPA) with
proposed 2X10 T EAF, 1 x 35 T AOD, 35 TPH Briquetting plant, CPP-WHRB (51 to
102 Mw),existing rolling mill (0.85 IVITPA) & oxygen plant (3600 m3lhr); decreasing
capacity of Coal Washery (0.9 to 0.6 tvlTPA), lron ore beneficiation (2 MTPA to 1.1

MTPA) & CPP- fBC (133 to 72 MW) along with dropping of unimplemented Sinter
plant, MBF, Lime Plant, AOD & Coke Oven at Jamuria lndustrial Estate, Vill - Banali
& Mondalpur, P.S-Jamuria, P.O. - Mondalpur, District - Paschim Bardhaman, West
Bengal by lulfs. Super Smelters Limited is hereby scheduled on 05.03.2025 at 12:00
Noon atthe Hotel Midway No.1, Pubjabi More, Beside Bajaj Showroom, Raniganj,
Dist. - Paschim Bardhaman, PIN-713358, West Bengal.

We, the following signatories of villages Jt/andalpur, Akhalpur, Damodarpur &
lkra of Jamuria Block, District - Paschim Bardhaman, feel that we might be directly
affected for the proposed expansion of the company" This RED zone category
industry M/s. Super Smelters Limited has already produced hues pollutions and
pollutant particles surrounding area of our villages Mandalpur, Akhalpur, Damodarpur
& lkra of Jamuria Block, District - Paschim Bardhaman. We and our child always day
to day inhale pollutant air with pollutant particles due to the existing factory of the
said company has less than 10% greenbelt. The authority of the said company
assured various list of the development works in our locality and nearby villages but
all are in vain. Nowadays our villagers who are also the employee of the said
company told us that the company planted around 10 thousand to obtain the
Environment Clearance frorn the tVlinistry of the Environ Climate
Change, the Government of lndia. After received
throw the saplings to vacate the field for other works
done for existing industry. It is also relevant that the
to declare it as Jamuria lndustrial Estate. 'd
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Previously, on 02nd day of September, 2A24, we lodged complaint against lvlls.

Super Smelters Limited, fitlls. Giridhan lVletal Private Limited and Mls. Renevo Metal
Private Limited regarding Environmental violations, exceeding capacity limit of Kiln &
illegal filling of ponds & river by waste of Sponge lron factories and your good office
enquired the matter but we are not found any fruitful result till date. Attach previous
complaint copy as ANNEXURE - 13 along with page 1 ,2, & 3

So, we filed this written objection against the proposed expansion project of
lMls. Super Smelters Limited, Jamuria.

Hence it becomes all the more important to raise our concerns relating to the ill
effects of pollution that would emanate from the industry, apart from other issues of
violation of various laws & rules related to land matters including encroachment,
unauthorised use of natural resources & its exploitation, unauthorised construction
etc. by the said company.

M/s. Super Smelter Limited of Jamuria has made an online application vide
proposal No. - ltuWB/1ND1150480712024 dated 07.11.2024 and Addendum EIA
report for amendment in Environment Clearance accorded by the Ministry ffhe
Environment, Forest and Climate Change, The Government of lndia) vide File No.
J11011-86-2008-lA-ll(l) dated fi.A2.2019 & subsequent dated 07.08.2019 and for
which TOR has been granted for expansion of the said plant in Jamuria.

tVl/s Super Smelters Ltd Jamuria is conducting the Public Hearing at a place
which is approximately 10 Kms away from the ProjectSite and at Raniganj which is
different block. We fail to understand the reason why such Public Consultation is
being conducted at a faraway place. lt seems that voice of public at large is tried to
being suppressed by the said lndustry.

We would like to express that despite all the efforts being made by us, we are
not being given opportunities to present our difficulties and voice our concern on the
way such companies are exploiting the climate conditions as well as loopholes in the
system and taking advantage of the same. Needless to mention that highly polluting
industries in our vicinity have become a bane to the environmental stability and are
creating devastating effects on the livelihood of the residents of neighbouring
villages.

Sir as responsible citizens, we are duty bound to draw your kind attention to a
few facts, mentioned briefly hereunder, which indicate gross violation of various laws
& rules by the said company & it therefore becomes imperative to conduct a fair and
impartial enquiry by your good offices against the erring Factory.

A. DESTRUCTIONS & MISLEADING IN LAND MATTERS

i. M/s. Super Smelter Limited does nof possess or own the requisite/total
area of 90.99 hecfares af land claimed in
expansfon of the factory.

tion for

total
IS

r,,W:

available area is 76.0 hectares & additional

bve
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14.99 hectares which is claimed to be completely purchased and under the
possession of the company.

hectare) land is under the boundary wall instead af 37 acres (14.99 hectares)
claimed in the application for the proposed expansion project which is situated
about 2 km. away from the proposed site for expansion. Further, this
Additional Land is neither owned nor Ieased to the name of the company and
so no ROR found in the name of the company. So, approx. 25 acres (10
hectares) of Iand not physically visible, simultaneously shortage land for green
belt. A Cadastral Google Map is also enclosed for your reference
(ANNEXURE - 1,2 & 3) and from your portal ANNEXURE - 1 1 .

hectares (188 acres) is neither owned nor leased to Mls Super Smelters Ltd.
though the company demanded its possession by rnathematica! calculation,
actually 5 hectares (12 acres) of land has not any existence. Please verify the
same by the competent authority.

to the Asansol Durgapur Development Authority, under the Government of
West Bengal and it has been illegally encroached upon/usurped and put it into
their own boundaries. Government vested various classified plots encroached
upon are Plot Nos. 1651, 1667, 1669, 1670, 1671,1675, 1678,1680, 1681,
1693, 1687, 1700, 1711,1712, 1719, 172A, 1724, 1736, 1737,1752, 1753,
1754, 1758, 1759 & 1761 under Government Khatian No. -1, Mouza -
Mandalpur, J.L. No. -37, Block - Jamuria, District - Paschim Bardhaman.

Government of West Bengal and it has also been illegally encroached
upon/usurped and put it into their own boundaries. Government vested various
classified plots including water bodies encroached upon are Plot Nos. 1648,
1657 , 1658, 1667 , 1677 , 1680, 1711 , and Plot No. - 1677 , ROR classified as
- Nala (tributary of Singharan River) under Government Khatian No. -1,
lt4ouza - Itlandalpur, J.L. No. -37, Block - Jamuria, District - Paschim
Bardhaman.

owner of the land though the company claimed to be purchased and
possessed by the company. Details of PIot Nos. are 1655, 1685, 1694, 1702,
1703, 17M, 1705, 1706, 17A7, 1709, 1723, 1730, 1734, 1739, 1743, & 1751
ROR classified as - KanalilBaid of various Khatian No. of Mouza - Mandalpur,
J.L. No. -37, Block - Jamuria, District - Paschim Bardhaman.

encroached/usurped by the company by un
the also been
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ii. Unauthorised use & exploitation of natural water bodies & resources.

Mandalpur, J.L. No. - 37, Jarnuria Block of District Paschim Bardhaman as
Plot No. - 1677 under Govemment Khatian No. - 1, ROR classified as - Nala
(tributary of Singharan River) was flowing smoothly since long carrying natural
water along with discharge water from the corporation area into the Singharan
River. A way to tributary/channellNala of Singharan River (ANNEXURE - 4)

classified land by construction of permanent concrete structure brick boundary
wall and without any permission from any authority, have encroached and
permanently filled up as well as completely stopped/obstructed the natural
course of the tributary of Singharan River. They have also been successful in

diverting the natural course of the tributary over the period from 2016 till now
without obtaining due permission of any Govemment Authority. This natural
water body has now lost its physical existence & can be found only in the
Mouza Map of Mandalpur. The same can also be observed & verified through
a deep look at the Satellite Map. Needless to mention that destruction of
natural water resource is not only a serlous assaulf on the environment but
also a grave cime against humanity. This has been exhibited vide some
Cadastral Google Maps attached herewith. (ANNEXURE - 5, 6, 7 & 8)

region, and due to permanent stoppage/Diversion of the natural drainage
system, Akhalpur, Damodarpur, lkra & Jamuria villages, District - Paschim
Bardhaman, will be prone to frequent flooding resulting in damage
loss/damage to crop, adversely affecting agriculture and the ecology.At
present, it has evidentiary proved that the large drain water flowing through the
left side of the main gate of the ttlis. Super Smelter Limited of Jamuria is
actually diverting the natural course of the tributary or channel or Nala of
Singharan River. lllegal Agreement between Company and Farmer to
Diversion of Nala as ANNEXURE - g.

unauthorised water from Ajoy River bed because the number of deep bore
tubewell sunk in the riverbed by M/s Super Smelters Ltd. far exceeds the
number of tubewell for which permission has been granted. This is gross
exploitation & unauthorised use of precious water resource. A Cadastral
Google Map is also enclosed for your reference as ANNEXURE - 10.

iii. lndustrial construction flauting narms & permissions.

as per duly
approved technical layout. However, lot of out
violating the norms of by making changes
permission from the competent authority.

iv. Misleading&misrepresentation.

LJ

#f Vd€3
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away from the proposed site for expansion. The location has been deliberately
fixed at a distant place so that the Iocal populace affected by the proposed
expansion do not get any opportunity to raise issues that will adversely impact
their lives due to the proposed industrial expansion.

As per the application for expansion, tree plantation/green cover is
proposed to be done on the piece of land (part of 14.99 hectares) which
is about 1 to 2 kms away instead of carrying out in the immediate
vicinity of the affected villages .This parcel is beyond our affected
villages like Akhalpur and Mondalpur instead being a buffer between
the Proposed Expansion Site and the affected villages, How the Green
Cover shall be benefitting the villagers and the society when it is not a
shield to protect Air Pollution emitting from the factory and polluting the
villages. The company is trying to manipulate by misrepresenting &
falsifying its claims in its application.

ii) The said company doesn't have adequate Greenbelt in their existing
plant which is being operated since 2008. lf a proper survey of the
Greenbelt is conducted, hardly fi% ol the area shall contribute towards
Plantations which is much below the slandered specification & guideline
of the tttlinistry of Environment, Forest and Climate Change.

understand that rnore than Rs.10 crores has been spent by M/s Super
Smelters Ltd on various CSR activities in the nearby villages including
installation of more than 1000 solar lights etc. Such huge CSR expenditure
would no doubt improve the quality of our life. lnstead, no such impact can be
seen even which suggests that the entire CSR spent is a complete ftasco. Mls
Super Smelters Ltd is showing the same CSR projects which has already
been show by the other manufacturing company. Further the claim by the
company of the amount expend is completely false. The company are not
spending so many amounts.that are being done by other companies like
Shyam Sel and Power Ltd, Maithon Alloys, Shyam Steel, SRIUB Srijan etc.
The claim by the company is eyewash to Govemment Authorities as well as to
our local villagers. We want to unmask the said Company in front of everyone
regarding CSR activities.

i)

N.B.
M/s Shivam Dhatu Udyog Pvt, Ltd. situated at Jamuria lndustrial Estate,

Mouza- lkrah & lr4ondalpur, lkrah Aambagan, JL No. - PS- Jamuria,
Dist- Paschim Bardhaman, PIN- 713362, West Setting
up additional Sponge lron plant (1 X 600TPD), F sAF) -
1,47,5A0 TPA, lnduction Furnace (5 X 20 T
(TMT & Wire Rod) -3,60,000 TPA, Profile M

"rld

d"

1,50,000 TPA and 25 MW Captive Power Pla
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Flant {Based on 16Mw wl{RB and gl\fiw ArBCi and accordingly pubtic
Flearing for the nroposed expansion will he held on 06.0?,z0zs at 12:00 Noon
at Lakshmi Vatika Bhawan, Raniganj which is also 13 km. frway from the plant
site, So, effected people and local villagers lkrah & i\llondalpur, and nearby
villagers Akhalpur, Damodarpur and Jar"nuria are not raised or-lr voice. The
conrpany know that it shall adversely affect the Environrnent and may cause
Flealth Hazards to us and our nearby villages.

Hindi daily newspaper & media reports against Emission pollutant air &
ss'noke with pollutant particles from the chimney of the existing factory of the
Jarnuria area. As ANNEXURE 14 & 13 {page 4t and English daily
newspaper As ANNEXURE - 13 (page 3)

We should also filed separate written complaint against Gross Destruction
of the Environment Stability and fulisieading the Government Authority by the
finls Shivam Dhatu Udyog Pvt. Ltd. Jamuria. like as M/s $uper Smeltes's Ltd.

Therefore, w€ a'equest you to conduct Fublic Hearlng at Jarmuria
tsEock instead of Raniganj Block for sarbrnlt our suggestion on objection"

ln tight of the aforesaid submissions, \ffe, the local villagers, earnestly
request you to take cognizance & appropriate action to investigate the rnatter
and enforce the necessary regulations to ensure that the company complies
with indtlstrial standards, various laws, rules & regulations and please shoutd
not be allowed the Project Expansion of the M/s Super $melters Ltd (public
l-{earing for the proposed expansion on 05.03.2025 at 12:00 Noon) and Mls
Shivanr Dhatu Udyog Pvt. l-td" situated at Jamuria lndustrial Estate, Mouza-
lkrah & ltrondalpur, lkrah Aambagan, JL No. - g7 & 3g, ps- Jamuria, Dist-
Paschim tsardhaman, PIN- 7133S2. West Bengal, lndia; (Public Hearing for
the proposed expansion on 06.02.2fr25 at 12:00 Noon at Lakshmi Vititca
Shawan, Raniganj which 13 km" away from the plant site - we also filed
separate written complaint against M/s Shivam Dhatu Udyog pvt. Ltd.
Jamuriai which shall adversely affect the Environment and may cause Health
Hazards to us and our nearby villages.

Thank you for yCIur prompt attention to this urgent rratter.

Yours $incerely

ff rth, D,ir&"
Pintu Dutta, son of Sri $itaram Dutta,
Residing at village & post - Mandalpur,
P.S. - Jamuria, District - Paschim Bardhaman,
PIN Gode * 713336, West Bengal, lndia
Email : pintupkd7't @snrail,ccm
Mobile No. 99328W4A4

AND

Foltowing Signatures of Lomlvillagers of
\#\r)

t
d
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Mandalpur, Akhalpur, Damodarpur, lkrah
and Jamuria, AMC Borough - I, Block & P.S. - Jamuria,
District - Paschim Bardhaman, West Bengal, lndia
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fr*Copy to:-

1. The Chief Secretary to the State,
The Government of West Bengal,
Nabanna, 13th Floor, 3251 $arat Chatterjee
Mandirtala, $hibpur, Howrah - 71 1 102,
Email: cp:wqslhqnsa l@nic" in_

Road,

8.4
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2. The ttilinistry of Environment, Forest and Climate Change,

(Monitoring Environment Cell ),
The Central Government of lndia,
lndira Paryavaran Bhawan, Jorbagh Road, New Delhi - 110003
Email: monitoring-ec@nic.in

3. The Hon'ble t\4inister of State
The Environment, Forest and Climate Change,
The Government of lndia,
lndira Paryavaran Bhawan,
Jorbagh Road, New Delhi - 1 10003.
Email: mos.kvs@qov.in

4. Additional Secretary,
The Environment, Forest and Climate Change,
The Government of lndia,
lndira Paryavaran Bhawan,
Jorbagh Road, New Delhi - 1 10003.
Email : asag-moefcc@qov.in

5. Joint Secretary,
The Environment, Forest and Climate Change,
The Government of lndia,
Indira Paryavaran Bhawan,
Jorbagh Road, New Delhi - 110003.
Email: is.ia-moefcc@qov. in

6. The Hon'ble tVlinister of Railways
The Government of lndia, ffilndian Railway N/inister Room 256-A, Rail Bhawan,

j
Raisina Road, lrlew Delhi - 110001.
Email: officefmr@qov.in

7. The Hon'ble Minister, Jal Shakti,
The tvlinistry of Jal Shakti,
The Central Government of lndia,
C Wing, 4th Floor, Pandit Deendayal Antyodaya
Lodhi Road, New Delhi - 110003.
Email : mi nister-ialshakti@sov.i n

*

G
\

Bhawan, CGO

B. The Secretary of Minister to the Environment, Forest and Climate Change,
The Central Government of lndia,
lndira Paryavaran Bhawan, Jorbagh Road, New Delhi - 1 10003.
Email: secv-moef@nic.in

9. The tVlinistry of Environment, Forest and Climate Change, Regional Office,
Bhubaneswar,
The Central Government of lndia,
Al3, Rail Vihar, Chandrasekharpur, Bhubaneswar, Odisha -751423.
Email : roez"bsf-mef@nic.in
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10.The Hon'ble lvlinister lrrigation and Waterways

The Government of West Bengal,
Jalasampad Bhawan, 1't Floor, DF Block, Sector - 1,
Bidhannagar, Kolkata- 700091,
Email: hmiciwd.prsecv@qmail.com

11.The Principal Secretary to the Government of West Bengal,
lrrigation and Wateruays Department,
Jalasampad Bhawan, 1tt Floor, DF Block, Sector- 1,
Bidhannagar, Kolkata- 700091,
Email: iBrd.prsecy@qmail.com

12.The Principal Secretary to the Government of West Bengal,
The West Bengal Pollution Control Board,
Paribesh Bhavan Canteen, 10A, Broadway Road, LA Block Sector - 3,
Bidhannagar, Kolkata - 700106,
Email: ms.wbpcb-wb@banqla.qov.in

1 3.The Members Secretary,
The West Bengal Pollution Control Board,
The Government of West Bengal,
Paribesh Bhavan Canteen, 10A, Broadway Road, LA Block Sector - 3,
Bidhannagar, Kolkata - 700106,
Email: ms.wbpcb-wb@banqla.qov.in
& debsarkar@wbpcb.qov.in

1 4. The District Magistrate,
Office of the District lvlagistrate & Collector, Paschim Bardhaman,
1st Floor, ADDA Administrative Building, Asansol, Kanyapur,

Email: dlropaschimbardhaman@qmail.com

16.The Principal Chief Conservator of Forest, General, WB
Aranya Bhawan, LA-10A Block, Sector - lll, Salt Lake, Kolkata - 700106
Mail ld: pccfqen-wb@nic.in

17.The Divisional Forest Office
ShastriAvenue, Aranya Pally, Durgapur, Bamunara, West Bengal -713212
Mail Id: dfodurqapur@vahoo.in

P.O. - Ramkrishna Mission, Asansol, District - Paschirn
PIN code - 713305, West Bengal, lndia.
Email: dmpaschimbardhaman@qmail.com

q"

.*.,\,
15.The Additional District N/lagistrate (Land Revenue) and

District Land & Land Reforms Officer & Collector,
Office of the A.D.M., D.L.& L.R.O. & Collector, Paschim
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.24O I 2A24 I EZ

Ashish Kumar Applicant(s)
Versus

The State of West Bengal & Ors. Respondent(s)

Date of hearing: O2.O1.2025

CORAM: HON,BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Mr. Rajan Shaw, Adv.

ORDER

1. Heard Mr. Rajan Shaw, learned Counsel appearing on behalf of the

Applicant.

2. The Applicant has filed the present Original Application a_lleging the

dumping of debris into the river Nunia. The Applicant is also

aggrieved by different construction projects namely,

(i) Tarang,

(ii) Town House and

(iii) Sangati,

all being constructed on the land of Asansol Durgapur

Development Authority allotted for Shristinagar Township

project measuring 89.67 acres approximately.

3. It is alleged that these projects do not have any Environmentar

Clearance issued by State Environment Impact Assessment

Authority ('SEIAA' for short).

4. It is alleged that the built-up area of 'Tarang'is more than 63,000

square meters; the built-up area of Town House' is

I,14,O92 square meters and the built-up area of

.,,+..

Ei
J.*

32,806 square meters.

L
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J It is further alleged that the itrXegal constructions are being carried

out by the Respondent Nos.11 and 12; they have encroached the

long stretch of the passing river Garui and have turned the river

into a narrow drain.

It is stated that the three projects "larang', 'Towh House' and

'Sangati' are comprised with C.S. Plot Nos.1709(P), 17Ll, 17l2(p),

l7l3 to 1728, 1977 and 1978 of Mouza-Ganrui (J.L. No.12); plot

Nos.389(P), 391(P), 392(P), 388(P), 395(P) and 396 of Mouza-

Gobindapur (J.L. No.18); Plot Nos.368 of Mouza-Gopalpur (J.L.

No.10) and Plot Nos.3 to 5, 7, 7 /519, 7 152O, 7 152t, 7 1522, T 1523,

7/524,71525,71526,71527,8 to 1r, 72(P), 13(P), 15(P), 16(p),

77(P), 18(p), t9, t9/39O, 191393, t9/394, 791395, 791396,

79/397(p), 791399, 20, 20/4O2, 27{p), 46(p), 117(p), 118 to 121,

1211465, 122, 123(P) of Mouza-Kumarpur (J.L. No.19). AlI plots fall

under Asansol North and South Police Station, Kanyapur Satellite

Township, District-Paschim Burdwan.

It is alleged that all the three projects have built-up areas of more

than 20,000 square meters each and it is also alleged that the

Applicant has searched the website of the Environment Department

of Government of West Bengal and found that the application for

grant of Environmental Clearance for the Project ,Tarang, and ,Town

House'was pending with present Status "Violation Reported" while

no application was found for the project 'sangati' which shows

gross violation of the provision of the EIA Notification 2006.

It is stated that the river Garui is a tributary of river Nunia and the

river Nunia is a tributary of river Damodar and both

been heavily impacted due to various types of

6.

8.

7

2

construction activities

the

L
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Matter requires consideration.

Issue notice to the Respondents, returnable within four weeks.

Mr. Rajib Ray, iearned Counsel who is present (in Virtual Mode),

accepts notice on beha-lf of the Respondent Nos.1, 4, 7, 8, 10, State

Respondents, Government of West Bengal.

Mr. Surendra Kumar, learned Counsel who is present (in Virtual

Mode), accepts notice on behalf of the Respondent No.3, Central

Pollution Control Board.

Mr. Ghanshyam Paldey, learned Counsel who is present (in Virtual

Mode), accepts notice on behalf of the Respondent No.5, West

Bengal Pollution Control Board.

Mr. Dipanjan Ghosh, learned Counsel who is present (in Virtual

Mode), accepts notice on behalf of the Respondent No.6, State

Environment Impact Assessment Authority (SEIAA), West Bengal.

Issue notice to the Respondent No.2, Ministry of Environment,

Forests and Climate Change (MoEF&CC); Respondent No.9,

Asansol Municipal Corporation; Respondent No.11, Asansol

Durgapur Development Authority and Respondent No.12, Private

Respondent, returnable within four weeks.

A11 the Respondents shall file their counter-affidavits within four

weeks.

Considering the allegations made in the Original Application, we

deem it appropriate to constitute a Fact Finding Committee

comprising of the following members:-

i) District Magistrate, Paschim Burdwan or his

representative not below the rank of Additional

Magistrate (ADM);

ii) Senior Scientist, West Bengal Pollution

t2

13

t4.

15.

16
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ii, Senior Scientist, Centratr trolLution Controi tsoard; and

ir4 Senior Scientist, State Environroent Impact

Assessrnent Authority (SEiAA), West Bengal

18. The Committee shall visit the site in question and submit its Report

on affidavit within four weeks with regard to the allegations made

in the Original Application.

19. The District Magistrate, Paschim Burdwan shall be the Nodal office

for all logistic purposes and for filing the Fact finding Report on

affidavit.

20. If environmental violations are found, the Committee shall also

suggest remedial measures and action proposed to be taken.

21. The Counsel for the Applicant shall serve e-copy/soft copy of the

Original Application along with all its annexures upon Mr. Rajib

R.y, Mr. Surendra Kumar, Mr. Ghanshyam Pandey and Mr.

Dipanjan Ghosh, learned Counsel for the Respondents in the

course of the day.

22. List on 24.o2.2o25.

B. Amit Sthalekar, JM

Januaqz 02,2025,
Original Application No.2aO / 2O2a / EZ
SKB

Dr. Anrn Kumar Verma, EM
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IN THE MATTER OF:

Ashish Kumar

Versus

The State of West Bengal & Ors

Date of hearing: 24.02.2o.25.

CORAM

HON'BLE Smt. JUSTICE

HON,BLE DT. ARUN KUMAR

For Applicant(s): Mr. Rajan Shaw, Adv

For Respondent(s):

BEFORE THE NATIONAL CREEN TRIBUNAL
EASTERN ZONE, KOLKATA

l?h:oua): P:;ysicat i- e:inr g {l iyl;ii Optio;r) ]

Orieinal tion No.24O of 2024 (EZl

.Applicant(s)

...Respondent(s)

JUDICIAL MEMBER

Mr. Rajib Ray, Adv. for R-1, 4, 7, 8, lO.
Mr. Ashok Prasad, Adv. for R-3.
Mr. Ghanshyam Pandey, Adv. for R-5

"q
-A

Mr. Dipanjan Ghosh, Adv. for R-6
Mr. Debasish Saha, Adv. a/w
Mr. Avirup Roy Sanyal, Adv. for R-
Mr. Ayan Banerjee, Adv. a/w
Ms. Riya Ghosh, Adv. for R-12

h

&*{

:1

OBDER

1. The report of the Fact Finding Committee is uploaded.,

which has imposed a penalty of Rs.12,75,000/- (Rupees TWelve

Lakhs Seventy-Five Thousand only) on the Project Proponent for
environmental damage. The District Magistrate, Paschim Burdwan
has accepted the findings of the Fact Finding Committee.

Page 1 of 2
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2,, '1'rti: .t.:::treci i'r)l::rst- a?pri;i.ltg iot- Rcsr:o;r,1,,: r, ..,_..,..

r,lz.. ijengal Shi:i-q'ri li:frasiluctLric Devr:,oplxent Lir:riteci sc,.--,.-::it:le

to file a icsponse to the rcDoii of thc l'act Finding Cc:::nii,tee. He

hars statecl that lhe repol:t has not been rnacLe availa'blc to hin,

3. Meanwhile, the Project Proponent claims to have

applied for the Environmentai Clearance under the violation
category, as the constructions were commenced before obtaining

the Environmental Clearance. The process of the same has already

been stayed by the Hon'ble Supreme Court of India in Writ
Petition (Civil) No.1394 of 2o.23 dated 02.Ot.2024.

4. Until the Project Proponent obtains Environmental

Clearance, any construction activities undertaken would be a

violation. Therefore, it would be appropriate for the Project

Proponent to refrain from proceeding with the work. However, at

the request of the learned counsei appearing for the Project

Proponent, post the

Sathyanarayana, JM

Dr. Arun Kumar Verma, EM

o.A.No.24o/2024 (EZl
24th February,2025. Mn.
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DISTRIGT :

VAKALATNAMA
a

1. \,v)

.->
In The High Court At Calcutta

Constitutional Writ Civil
Appellate Ju risdiction

of L az-f

Criminal Revisional

tl A No.

-P; '.tt-..^-- Appellant
Petitioner{-Versus

SLr- ,{-!vo,,+- g";4 o-.I
Vakalatnama on behalf of A|
Knows all men by these presentb

o
Respondent
Opposite Party

hat by Vakalatnama, liWe appoint the Advocates noted below or

any one of them mylour lawfulAdvocate or Aclvocates lgljrl,s the 
Se##ffi:TF#5

in the above matter for appearing conducting and arguing the same for depositing or withdrawing any
money in connecting therewith for moving the Court in any matter connected therewith, for preparing

the paper book in the case and for putting in papers, petitions, etc. On my/our behalf for filing, taking
back any documents for withdrawing suits or appeals or petitions with permission to institute fresh suit
etc [-or signing and filing petitions of compromise in connections with the said matter and for taking
copies of paper from the Record and l/We further say that any act done by my/our said Advocate or
Advocates or by any one of them after accepting this Vakalatnama, shall be considered as my/our own

true and lawful act.

And l/We further hereby agree and undertake to pay the said Advocates his or their fees as settled
and all others sums that may be necessary to carry out the requisitions of the Court and otherwise to
enable the said Advocates to conduct the case properly. Failing which the said Advocates after notice
to me/us will be at liberty to withdraw from the further conducting the case.

IN WITNESS WHEREOF l/WE sign and execute this Vakalatnama on this the day of

202 r,

Name of Advocate

-t(t .
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BEFORE THE HONBLE NATIONAL
GREEN TRIBUNAL

EASTERN ZONE BENCH AT
KOTITATA

MEMORANDUM OF APPLICATION

{Under section 1B(i) read \{rith section
L4 and 15 of the National Green
Tribunal Act, 2010)

Original Application No of 2A25

IT{ THE MATTER OF:

Pintu Dutta
...".. Applicant.

-Versus-

State of West Bengal &Ors.
. . ...Respondent.

ORIGIIIAL APPLICATION

KRISHNENDU BERA,
Advocate,

High Court, Calcutta,
Email:

kri shn enduLrera8 7@gm aii. com
{M):980447a5e5
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